TI TEM NO 41 COURT NO. 7 SECTION 11
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.)...... /2017
(CRLMP No. 18891/ 2016)
(Arising out of inpugned final judgnent and order dated 27/05/2016
in CRA No. 1786/ 2007 passed by the Hi gh Court of Judicature at
Al | ahabad, Lucknow Bench)
DHEERAJ SRI VASTAVA Petitioner(s)
VERSUS
STATE OF U. P Respondent ( s)
(Ofice report for directions)
Date : 06/02/2017 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE A M KHANW LKAR
[N CHAMBER|

For Petitioner(s) M. Neeraja Sharnm, Adv.
M. Ashutosh Kumar Srivastava, Adv.
M. Vipin Saxena, Adv.
M. Anoop Kr. Srivastav, Adv.
M. Ait Kul sreshtha, Adv.
For Respondent (s)
UPON hearing the counsel the Court made the follow ng
ORDER
Two weeks&#39; further time, as a | ast opportunity, to
surrender and to file pr oof t her eof is gr ant ed, failing
whi ch t he speci al | eave petition shal | st and di smi ssed

for non- prosecuti on wi t hout further ref erence to t he
Court.
Local police shall proceed against the petitioner in
accordance with | aw.
(Anita Ml hotra) ( Saroj Kumari Gaur)
Court Master Court Master



